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shri K. C. Pamt:: 1 move:
“That the Bill he pansed”,

Mr. Deputy-Speaker: The guestion
is:

“That the Bill be passed”,
The motion wag adopted.

15.14 hrs.

CONSTITUTION (TWENTY-FIRST
AMENDMENT) BILL

The Minister of Home Affairs (Shri
Y. B. Chavan: I beg to move:

“That the Bill further to amend
the Constitution of India, as
passed by Rajya Sabha, be taken
into consideration'.

This is one of the most important
Bills and I may say equally welcome
Bill. This demand of the Sindhi
people to have the Sindhi ldnguage
included in the Eighth Schedule to the
Constitulion is a long-standing de-
mand.

Shri Nath Pal (Rajapur): This is of

all the Indian people; we also join
them in the demand.
Shri ¥. B. Chavan: That is why I

say it is most welcome, This is
actually overdue. This is naturally
the culmination of a process which
wag taking place in the country for
the last 20 years gince partition. Before
partition, Sindhi was the language of
8ind, ome of the constituenmi provin-
ces of undivided India. In the process
of partition, Sind was lost fo india,
but I am glad Sindhi was not lost to
India.

ot efw € (g0) : oy st oft
wrofig wraet & o ¥ aw @ §
o wy fgeft 3w

Shri Y. B, Chavana: Lakhs of Sindhis
<came to India, ang at the present
moment there are a million people
living in India whose language i
Sindhi
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In the last ten or 15§ years, even in
the adminigtration, many things have
been done to recognize Sindhi as one
of the important languages. We are
seeing that the Sahitya Akadami and
the National Book Trust have accept=
ed Sindhi for their programmes for
development of Indian languages.
Sindhi programmes are broadcast from
a number of stations of All Indla
Radio. Sindhi books are considered
for awards given by the Ministry of
Education for merit. Ewven so, since
it is not recognised as one of the Indian
languages to be included in the Con-
stitution the logical step has not been
taken so far. This is the reason why
a constitution emendment shou'd be
moved in this House.

Sindhi is one of our ancient langua-
ges, a well-developed language, and it
is one of the rich Indian languages.
It hag a very noble cultural tradition,
and I am sure its coming back to the
fold of the family of the sister langua-
ges of India is something which
every Indian would certainly wel-
come.

As a matter of fact, this Bill does
not require any lengthy speech for its
recommendation. I have ng doubt that
this Bill will be accepted unanimously
by the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India as passed
by Rajya Sabha, be taken into
consideration.”

st srrer FargreY srenqelt (wererge):
FqreTe wgwn, & v Frdaw o1 e
ot @y v & fg wer gwT § 0
ac ¥ @ el q ) fft v & s
N OF GATT AT W7 T 9T, W g
FueT Farr sz ¥ 1

fnft gar® T W ¥ &
oF & 1 findt 3% Wi Y e S
§ 1 ffy w1 www o fewrw g
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¥ & stepfre Feea wT @ TR SR

wToT T §—ag = & faerar wifge
s faer @gr & Afe Tt 7 ot
wik saw ff & 1 et et o AW

fFrrer wrawe & 1 el o fendt ey
wawr ot wrar g &, o g fefy =T
W W # WTAT FATAT R0 0

ot gorte fpndt  (FEAid):
0 % fow vy wmar andy
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Shri N. Dandeker (Jamnagar): Sir,
I do not wish to make a lJong speech,
It is a matter of gratification that at
last it has been found possible to in-
clude Sindhi in the Schedule of lang-
uages, which should have been done
long ago. I do not think it is neces-
sary on this occasion either to justify
the inclusion of Sindhi nor indeed to
raise any doubts and difficulties at this
stage as to the consequences of such
recognition ypon the place that Hindi
occupies in the linguistic pattern. All
that is necessary to say, Sir, is that
this is @ very necessary step and I am
very glad it has been taken. Indeed,
it has been taken rather later thap it

should have been, and we fully support
this measure.

Shri C, K. Bhattacharyya (Raiganj):
Sir, I welcome this Bill. I note this
is the first amendment of the 8th
Schedule. I welcome it for one parti-
cular reason which should have been
mentioned in the Statement of Ob-
jects and Reasons, but which Is not
there. In the National Song that we
sing, we say:

cquty fog queTe-wTIET
zfry gees a1

Though Sind has been separated from
India, we have not forgotten Sind We
have immortalised it. It is in that
background that Sindhi should come
into the Bth Schedule. That was
Tagore's dream and that is fulfilled by
the amendment that we are adopting
today.

Shrl A. B. Vajpayee: Not fully,
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[Shri C. K. Bhattachayya]
was the recommendation of g parti.
cular committee; that was done in
order to accommodate a  particular
demand. The separation of Sind laid
the basis for thg pertition of India,
because Mr. Jinnah could not find a
footing either in Bengal or Punjab
‘which he wanted, The first footing he
found was in Sind, If we do away
with this partition any day, Sind
should be the first piece of land that
should come back to India. I believe
that was the intention and idea of
Mr. Vajpayee when he reminded me
Just now that it has not been fully
done by the amendment we are adopt-

ing today.

I want to sound one particular note
-of warning, In what we are doing
now, and in the recent rulings we
have had at times I feel that we are
straying away from the objective of
the Constitution. The entire objective
-of the Constitution, indicated in the
articles on language, is that the whole

of India will some day have one lang-
com-

uage, for inter-State official
funication, That was the ob-
jective  with which the Consti-

tution was freamed. While we amend
the Bth Schedule, I believe other
amendments will be coming. There is
:an amendment of Dr, Karni Singhj!
for inclusion of Rajasthani which has
been circulated to us. At times I feel
that the main objective of the Con-
stitution may be lost. When it adopt-
ed Hindi and English together, even
then it provided that some day English
will have to be dropped and only
Hindi will remain. I have tried to
bring my amendment for the inclusion
of Sanskrit along with Hindi so that
it any day Hindi is not acceptable all
over India for inter-State and Centre-
State officlal communication, then
Sanskrit may be useq for that pur-
pose. I have not been able to persuade
the Government to accept my amend-
ment. In any case, I shall feel grate-
ful if the Government and our hon,
triends in the House remember that
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the main objective of the Constitugion
may not be lost, that India some day
will be one-language-speaking so far
as inter-State and Centre and State
comrmunications on official matters are
concerned.

Shri G. Viswanathan (Wandiwash):
Mr. Deputy Speaker, Sir, I rise to wel-
come this Bill on behalfl of my party.
After twenty long years, wisdom has
dawned on this congress Government
and they have brought forth ths
amending Bill to include Sindhi langu-
age. It is really a welcome Proposal,
But, at the same time, I would Ike to
remind the Goveroment of another Bill
brought forth by our hon, friend, Dr.
Karni Singhji to include Rajasthani
also in the Eighth Schedule. The Gov-
ernment must not lose time to accept
the Bill. They must bring forward
the Bill and it must be passed in this
House without any opposition. There
are S0 many language groups who
want that their languages should be
included in the Eighth Schedule, Al
of us have o welcome these proposals.
There must be equality for all Jangu-
ages. The hon. Member who spoke
before me said that other languages
should not be given the same statuy us
Hindi. It is not correct to say thart,
because all languages, whether they
belong to the same Hindi group or
other groups, must have equsal status
as all of them are our national langu-
ages. Therefore, I would like to
remind the House that all the langu-
ages must be given equal status in
our Constitution and one language
should not dominate over other langu-
age groups. In that aense, Sir, 1
welcome this amending Bl

Shri A. V. Patll (Ahmednagar): *Mr,
Deputy Speaker, Sir, 1 rise to support
the Bill particularly, to include Sindht
as one of the national languages.

" *The Originai speech was delivered

in Marathl
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Sindhi should have betn includeq in
the national languages long back.
Some injustice has been done to this
language and now that is sought to be
rectified. I am happy to assoclate my-
self with this Bill.

According to me, Sind and Sindhi
have got a great past. The Sindhi, !
after partition is lost to us, but not
the Sindhi language. Hindhi has re- .
sulted from Sindh and Hindi from
Sindhi. This language is rich and old._
From the point of view of literature
and journalism Sindhi could be equat-
ed with either Marathi or Gujaratl.
Under tht British rule, when Sindh was
part of Bombay Presidency, the langu-
age Sindhi wag given recognition and
was given adequate help for its
growtn. But after we became inde-
pendent, and on account of partition,
Sindhi brothers came to India from
Pakistan. We had not done any Jus-
tice to this language. Sindhi was
kept out of the Constitution for nearly
sixteen years. After this long suffer-
ing Sindhi has sought a place of
honour in Bhasha-Bhagini. BSindhis
spread all over Indla, have tried to
learn the regional language of the
regions, We should alsg reciprocate.

Today will be the day of rejoicing
for the Sindhi brothers and sisters.
Let us all associate with their feelings.
After inclusion of Sindhi in the Eighth
Schedule of the Constitution, Govern-
ment of Indiag and State Governments
will have to take steps to help for the
€rowth of Sindhi. Al]l the sections of
this House who have supported the
Bill should also take keen interest in
the development of Sindhi. The State
of Maharashtra deserves praise in this
respect. I thank the Home Minister
for piloting this Bill and again express
my support to the Bill

Shri A. B. Vajpayee: [Spoke in
Marathi.)

Shri Nath Pal: [Spoke in Marathi.]

Bhri Y. B. Chavan: I am not apeak-
ing on behal? of Maharashtra Govern-
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ment but certainly I can tell from my
own experience of Maharashtra ad-
ministration about five years ago.
Msaharashtra accepted this language
for the UPSC examination long before
we thought of accepting it here, Sindhi
was accepted as a language as =
medium for examinationsn the secon-
dary schools. That is the most that is
being done by all the States, Maha-
rashtra is not lagging behind.

Shri A. V. Patil: The Mgharashira
Government has failed to encourage
Bindhi literature and journalism.

it wmof A dr (wek—afeor)
gureme WEEg, § oW faw & awdw
& fordr Wity & AR @YTEWT E | KEET
FEAT T G OF &1 AT wEAr awdr
¢ fi fad #Tm a=m & 7 waT w7 fawrar

wry d@feam & famdft war w S
¥ fody o frdge g o dw s
ot R E AW gy aw A W@ ¥ gH
wgdr qunr § fe 9 gaTe dfwm A
wgr @1 5 15 a9 & &z, ol W@
1965 ¥ ax AW ¥ W g H
oTEAT §YAT, A wWHA WAy fa wer Y
ot &, e & A, afew dngn e
¥ fa¥ 3w %1 Wy w1 fa=re &, QAr
s wAT Y G & ek wmra o
"t & |

IqTENw AR, ¥H NE A W
aTE TW FT AFT AR g § |
& «ff wwer fe fedt off 2ot wrar
T fawre ¥@ qoF § oW a% &Y g8
oy a% st wrar w1 frw oere ©
s wtw fegr amar &, wg s
Iq w1 NT@ O o wefal qR wlr
wgven ¥ g fdeer wem &, afew arly
st & st wom § fr fad oF o,
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(ot ok i)

oF TaTY, TF WTNT ¥ & o afme
® gw W W A N, afew wmar wr
T S § ¥ W qew & g, mbw
T ¥ Wy w1 fawre g, aoed
&, & gt ¥ 2 o7 ¥ amk o
ot 7y Y v § @ W ¥ @A
TEET MW G T ¥ W)

w fa 983 OF 1§ amer s
T ¥ w0 w1 dher fmT | WAl
WIeT T YW 92T & pedwre fegr nar
o< wror @ Wt § fie s wer Y
awlT A9 ¥ wANT W wxA ¥ g
frer 1 varer qift 8 oA & i
fe aw audt sxem o awlT Aot
wrar ¥ gy oY /Y, 'w 9w w7 Wi §
a1 ®TY w7 ST ofr qgi 9 fear
mar 1 & t@ %7 Aavm s o
qg WA v@r § i fow o & e

fir oft W& T F oreg F orex WA

Mr, Deputy-Speaker;: I may point
out that he had submitted a translation
earlier,

Shri Sonavane (Pandharpur): Be-
cause he followed Marathi, he feels
that it was translated.

& or ff wiferdy ara wY wyer
gt | Ayt ToeTt wrer W fas
wrat § 1 g7 Wi s ool s

1
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ww I AT ¥ gt Oy sy
e fe ey dgfar g 9z v
€ i & v § e o Y wieofy wir
& a3 ¥ oo g0 1 Tenfind & agr
faire we ag wiwlT e ot §
s ¥ afor ot T & ol ¥
wiweh W e awl § wefg W
wiwoft wrar w1 Wt et feew W o
W et & & waar § s ow e oo
X A R

gl o I AT AT g § 9T

wTAd § W ord ¥ T vy ¥ vl
& Wt % guwdw ¥, fagrad, feeolt o,

forg & w1k WY fisndt fiwer o wworew
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¥y ary wire fdt o o w1 qwE ardr figgerw & wF oY Fomaw § )
Q) e sg ST fndaw  fawgw wfews § fn o & o ot
w1 Ty FaT ) biemr & | =€ W ot ¥ OF eTer

et aff § | 3 o 7 fad frge

Mr. Deputy-Spesker: Shri Saleem. ¥ w Fearaet # wfes figger &
. aTgT age ¥ erE Q¥ § gt I Aot

o Oty Padabhckah Lot et arh &1 8 0 o
can hear it before voting arsfisa & fog, ¥& graw F ummit
¥ fag ag wot woar smga § e feamlt

»it qWo wrfo weitw (weiteT) : N i off ffewy & | Relr fed
wre fecdt e amde, sqT A aoiw frge § @ ofY, afewrr & o
@ % foag o gy faer Yo fisar mar wielw wwiner WX gat spfes ¥ gl
& wd fewr Y TEUEAt ¥ AT AT gk wge & fendt Wik amee feomar
Lacl of Ty ¥ wrAE § o § agt 9T
arft § 1 wgh 9% T AT

aefter ¥ oy FaT § fr o o e At ur i avEr
fergeart A Sl oy arelt FAT A
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fergea & A o foamer 3w ot
I wga g geft W fegem @
wORdT AR ¥ fieew Y oF T
ard w7 fad I & Wy ¥ afew
frgrar & s S o el e
AT ® §rq Gur Fufy fiear g e
wr A g # oarefe gifew w
/% | S w1 Al gw § it
W w4 W1 WOAT AT A F g9A
ETETY WY AT A w7 AT favr o o
Ty ¥ arg & W aoim gt
ariy woar § |

Shri P. Venkatasubbalah (Nandyal):
Sir, I move for closure of the discus-
sion on this Bill . . . (Interruptions).

Mr. Deputy-Speaker: I will permit
one more speaker, in Sindhi language.
That will be the last speech, after
which I will call the Minister,

Shri 8. M. Banerjee (Kanpur): Sir,
you have not given opportunity to us.

Shri Surendranath Dwivedy: You
may not give much time, but every
party must be given some time.

Shri S. M. Banerjee: Representa-
tives of some parties have not spoken
at all . ... (Interruptions).

Mr. Deputy-Speaker: We have to
conclude by 4 o'clock because we have
to take up non-official business at &
o'clock.

Bhrl Surendranath Dwivedy: If it is
taken up five minutes later, that does
not matter. You can give two minutes
to each party.

Mr, Deputy-Speaker: There are =
number of speakers eager to partict-
pate.

Shri Surendranath Dwivedy: Give
two minutes to esch of the parties.
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Shri M. R. Masani (Rajkot): Why,
Sir, should you delay the division? we
have other commitments. We support
the closure . . . (Interruption).

Mr, Deputy-Speaker: I will put the
question after one Sindhi speech,

8hri 8. M. Banerjee: This is injustce.
You do not allow a party to express
its view. What is this? (Interruption)

Shri Nath Pad: It is important. Give
two minutes for each party leadsr . . .
(Interruption). I am not going to
bludgeon you. I am going to appeal to
you and to the Leader of the House. ..
(Interr ion). This tter is of the
greatest emotional importance tg tne
House. You must make it possible for
the leaders of the different parties 1o
be heard on this vital issue, You may
cut down the time, but we cannot be
a party to this that spokesmen of the
leading parties are not heard. The
Bill may be very small but its signi-
ficance is very great to us. Therefore,
1 appesl to the Leader of the House
that she should take some interest in
this matter. She should agree that
the spokesmen of the parties should
be heard. If necessary, let us extend
the time, I sgm to introduce the first
Bill. I am prepared to wait but 1
hope you will not ignore this appeal.

Bhri Eamalnayan Bajaj (Wardha):
We are also wanting to speak.

Some hon. Members rose—
Mr, Deputy-Speaker: If the House

agrees, 1 suggest that we take wup
non-official business at 4.15.

Some hon, Members: We agree.

Mr. Deputy-Speaker: Every speaker
will take not more than tweo minutes.
Shri T. M. Sheth,

Shri T. M. Sheth® (Kutch): I am
happy that Sindhi langusge is being
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inciuded in the Eighth Schedule of
our Constitution. For doing that it
has taken us sevenieen years. Lot of
Sindhis have settled down in Gandhi
Dham in Kutch from where I come. I
congratulate the Home Minister for
this action with these words I  git.
down.

Mr. Deputy-Speaker:
Ppa.

Shri H N. Mukerjee (Calcutta
North East): Why do you not call re-
presentatives of different parties aud
groups? You are calling only some
people, This kind of discrimination
is being practised because some peod-
ple are polite.

Shri Lakka-

Mr, Deputy-Speaker: I am very
S0TTY.
Shri H. N. Mukerjee: Impoliteness

has a premium in this House and you
are encouraging it.

Mr, Deputy-Speaker: Most of
leaders have spoken. Only a
parties are to be heard.

Sbhri H. N. Mukerjee: I do not wish
to hear my own voice, but my party
wishes to be heard, Because we be-
have politely, we are treated In this
way. If shabby treatment follows-
politeness, you know what will hap-
pen. You can go ahead with it,

Shri Shri Chand Goel (Chandigarh):
Kindly take up Private Members'
business at 4.30 so that all Members
can be accommodated. ‘They have
their sentiments io express........
(Interruption).

Bhri 8. M. Banerjee: I was the first
man to give the name of the Mem-
ber who will speak from my party.

Shri K. Lakkappa (Tumbkur): Mr.
Deputy-Speaker, Sir, I support this
Constitution (Amendment) Bill which
makes Sindhi ag oné ol the languages
of the Eighth Schedule of our Cons-
titution. The Constitution envisages.
that no language should be treated

the-
few

*Original speech was delivered in Sindhi.
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[Shri K. Lakkappa]

-with scant respect and that the Gov-
-rnment should protest and respect
the rights of linguistic minorities 1n
the country. The Linguistic Minorities
‘Commisgion Report has suggested
several proposals and has also given
the guiding princijles to the States
under the Directive Principles of the
Constitution of India to see that all
the languages are respected equally
and that there is no discrimination on
the ground of caste or creed or rell-
glon or language.

I am giad that the Government has
‘brought forward thiz Bill. But, un-
fortunately, there are other languages
also which are not being respected
a8 they should be. Take for example,
Kannada-speaking people in Mysore
‘who are more than 3 lakhs In numover,
-and they have got thelr own lan-
guage, and their language hag not
‘been respected, Further, there 13 dis-
«crimination in appolntments and 1
the matter of education. The Gov-
ernment has not taken any serious
note of it with the result that there
is discrimination every day in every
‘walk of life.

There is one other point that I want
“to meke and that s about the compe=-
titive examinations which are beld
now only 1n two languages, that 1s,

English and Hindi, T request tnat
herearter, in competitive examna-
tions, every regional. language

should be allowed to be used. It is
only then that we are going to respect
the Constitution, the very spirit of the
Constitution, in the matter of enquality
of opportunity as envisaged in Article
18 of our Constitution. I hope and
‘trust that the hon. Home Minister will
give thought to this and he will go
into all the aspects of it.

I thank you very much for having

Constitution APRIL 7, 1907
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oY g W (o) © IS
wivew, qg W 0 X o R Y
iy ol W & W ow Wi
TR W wAT T figer o e § =W
& frky & ey gifce avmme AT 0

BT AW ¥ egraft weT O O
wgeyel e Te § wafag & W
# fr agraft wrr, farawy gat welf ¥
Az’ oY v § W) o Irv Il T
14 WTeTHT & §Tq GfEeer § e W
& wewew # farer 3w o forer st Feanefy
w1 T W wwT % fag feat

WffArstawes o a8
sz fersaredY # gormaY WY ey % ferz e
¥, wrafes § | gt waT Y faar
w1 sew gt wifgd | G
g wifgy s w0 wrar ¥ oo oA
o | Gur avit Y SwaT § e W
fardy w1 mifeer W & arT TN WY
dfurr & oF wrar & wy § wifaw w1
& vz waw! aregdt Wy s § 0
18 hrs.

ferower % foreerr Faziwe a1 JuwY
wifiray & ez e firar § ¢ wret frzdwe
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wree ¥ frarward o avg ot ¥ oy
# qafon a1 § W agt ¥ aew §1 5
oy fowwer % <o Tt @ - 7l 9T A
v ¥ TH A w3 o omar £
wafae W7 A wiET o7 5w i
fisar oarar agT s § 1 gfrafad
# ot age ¥ farew € o Fr fomamr &
g § AT ? waAry w7 v W E
Tg aTq TEANz ST AT AR § 1 oW
e & wmgan § i et w1 i gfaam
# wry war 71 F ofgs s g4t o Tgar
g ¥ @ faw 1 &we @ g 6k
wrar v § R owmd dwe &% wny
agreY wrar T wfrae § o s
& fa fadgs ardi

Bhri M. Meghachandra (Inner Mani-
pur): I rise to support this Constitu-
tion (Amendment) Bill. This Amend-
ment has been brought after seventeen
wyears of operation of the Constitution,
Although this is the Twenty-First
Amendment, I feel that this is a very
good beginning and this process should
be ecarried forward. After seventeen
years, Sindhi will be recognized as a
national language. With the recogni-
tion of Sindhi, we should make room
for the recognitinn of other languages
which are still left out. I think, there
are other lanwuazes like Rajasthani,
Maithili, Bhecjpuri, and last of
all, I will  also refer to
Menipuri berause T come from Mani-
pur, It is a fact that manv people do
not know even where Maninur is, not
to speak of thai language. Therefore,
while welcomine this Bill, I will also
appeal to the House and to the Go-
wernment that the process should be
carried forward and there should be
further amendments of the Constitu-
tlon in the Fighth Schedule and ad-
ditions. to the recognition list should
be made. I will submit that there is

Division No. 7]
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a language called Manipuri, spoken
by the people in Manipur; It is also
a link language for the tribaly there;
this language is spoken by more than
ten lakhs of people ind by the Manl-
puri people living in Assam, outside
Manipur. Because of this, I will take
this opportunity to place before this
House, while recognising Sindhl as one
of the languages, while passing this
Bill, that some more amendments be
taken up, %o that Manipuri be included
in the recognised languages.,

ot agrrey T Wt A Age
Qi & fis @aw & &t awt & A
¥ aqt gL AT TR ¥ o fadaw
& gwda firnr @ | qR e 3 fe g
ferdt wraT &1 F=mEr W qfare §
T AT @ & 1 06T v gy amw F
74 OYT WA T ATaTaTT g1 STT-
i R wam A R g § o &
amt sTn f fs @ fodmw ey
wagwafa & qra v faar wm@q )
Mr. Deputy-Speaker: This being a

Constitution amendment Bill, the vot-
ing has to be by division.

The question is:

“That the Bill further to amend
the Constitution of India, as pass~
ed by Rajya Sabha, be taken into
consideration."”

Let the Lobby be cleared.

T would like to remind Members
that they should use both their hands
and press hard both the buttons and
enntinue to do so till the second gong
without loosening thelr hold.

The Lok Sabha divided.

[16.10 hra.

i{!jmﬁ? B;l‘hrl B.
a 8, i
AvAhash Chsndra Singh,

Shri
Singh, Shri



Bharpl\m. Shrl B. N.
:Ehumchur?-. Sh
ol ey 3, B 5.

Eist. Shﬂ ynkar

i
Chatterji, Shri Kriszaa

Kumar
Chaturvedi, Shri R. L
Chaudhary, Shri  Nitira)

al, Shri Monrjl.

e Deshmukh, Shri B. D.
Deakrmukh, Shri K. G.
Deshmukh, Shri Shivaji=

rao S.
M\m Shri Harﬂ.aytl
Shri G.

Irendranath, Sh.ﬂ

Dhuleshwar Meena, Shri

Dlnesh sin:h. Shri
Dipa, Shri

Dixit, Shri G C.

wa:dy. Ehn Surendra-
nath

Ering, Shri D,

Esthose, Shri P. P,

Fernandes, GeoTge

Shri

Ghosh, 3
Girja Kumari, Shrimat{

(<] Saran Singh, Shri

Raj, Shri
Himatsingks, Shri
Hirji, Shri
Igbal Singh, Shri
Jadhaw, Shri Tulshidas
Jadhav, Shri V. N.
Jageshwar, Shfi
Jaggaiah, Shri K.

Jagjiwan Ram, Shri
Jamir, Shri 8.'C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jena, Shri D. D.
Jha. Shri 8. C.
Kachawai, Shri Hukam
Chand
Kahandole, Shri 2. M.
Kamalanathan, Shri
Kamble, Shri
Knndnnpan Shri 8.
Karni Singh, Dr.
Katham, Shri B. N.
Kuavade, Shri B. R.
Kedar Paswan, Shri
Keshrl, Shri Sitaram
Khan, Shri Aimal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Al
Khan, Shri M. A.
Klrin. Shri Zulfiguar

Khanna, Shri P. K.
Kinder Lal, Shri
Kotnki, Shri Liladhar
Krishnamoorthi, Shri V.
trishnan, Shri (3. Y.
Cuchelar, Shri G.
Kureel. Shri B. N.
Kushok Bakula. Shri
Kushwah, Shri Y. S,
Lakkappa. Shri K.
Lakshmikantamma,
Shrimati
Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimat{
Timaye, Shri Madhu
Lutfal Waque, Shri
adho Ram, Shri
Madhukar, Shri K. M.
Mahadevn 'Prluad 'Dr
Maharaf Sinlh.
Majhi, Shri M,
Mathotra, Shri Inderjit
ul.d Shri Yamuna

Mane, Shri Shankarrao
Mangalathumadom, Shri
Manoharan, Shri

Masant Shei M R

Mirza, Sh:
Mishra, Shri Bibhuti
Mishra, Shri G, 8.

C d Yusuf, Shri
Mohan Swarup, Shri
Mohaain, ?:hﬂ

Mondal, Shri J. K.

IR e, o
2

Mudrika Sln‘h Shri

Mukerjee, Shri’ fL N.

Muk erjé‘e, 8

Muthusami, Shri c
Nahata, ShH

Naidu, Shri Chem.'atm
Naidu, Shri Ramabadrs
Naik, Shri G. C.

Naik, Shri R. V.

Nanda, Shri

Nath Pai. Shri

Nawvar, Dr. Sushila

Nihal, Shri
Onkar Singh, Shri
Oraon, Shri Kartik

Padanatha, Shri Muham-
med S.
Pahadia, Shri

Pandey.

Pandev, Shri Sarjoo

P'lbr;do]:. Shri Vishwa

angrnh: Shri Chinta-
mani

Pant, Shri K. Q

Parmar, Shri D

Parmer. Shri Bhalﬁb’hﬂ
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri J, H.

Patel, Shri Manubhai
Patil, Shri A, V.

. G. D.
Patil. Shri N, R.
1. Shri 8. B.
Patil, Shri § D
Patil. Shri T,
Pradh-ni, ﬂu‘i

Ramhu Ramatah &

E| maia

Rojasekh ',]:l'.hrl

Raju, Shri D, B,

Rem Kishan, Shri

Rem Subnéa: Singh, Dr.
ul e

Ram, ?
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Rane,
Rao, ‘Shri Jainath
Rao, Dr.

Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumaia
Rao, Dr. V. K. R. V.
Ray, Shri Rabi

Reddi. Shri G. 8.
Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shri Surendar
Rohatgi, Shrimatl Sus-

hila R
Roy. Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shrigopal
Sadhu Ram, Shri
Saha, Dr. 8. K.
Saleem, Shri M. Y.

Santosham, Dr, M.
Sa Narain Singh,

Sethuramae B:hﬁ N.
Sezhiyan, Shri

Shaly, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharda Nand, Shri
Sharma, Shri B. 8
Sharma, D. C.

Sharma, Shri N. 8.
Sharma, Shri Shiv
Sharma, Shri Yaina Datt
Sharma. Shri Yogendra
Shastri Shri B. N.
Shastri, Shri R.

Shastri, Shri Ramanand
Shastrv. Shri Sheopujan
Shen Narain, Shri
Sheth. Shri T. M.
Shinkre, Shri

Shiv Chandnkﬁ Prasad,

Shri
Shukla Shri 8. N.

Slnhl Shrimati Tarkesh-

)":ELSI:H lhr Deo

Somani, Shri N. K.
Sonar, Dr. A. G.
Sonavane, Shri

Sondhi, Shri M. L.
Sreedharan, Shri A.
Sundarsanam, Shri M.
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shrl
Tarodekar, Shri V. B.
Tiwary, Shri D. N.

Tiwary. Shri K. N.
Tripathi, Shri K, D.
Tula Ram, Shri
Tulsidas, Shri
Uikey, Shri M. G.
Ulaka, Shri Rama-
chandra
Vajpayee, Shri A. B.
vgerappa. Shri Rama-
chandra
Verlekatasubbniah Shri
Verma, Shri Balgovind
Verma, Shri Prem
Chand

g.nlve. ﬁhr‘ishN. K. IE Shél]l"cla. Shri  Vidya Viswambharan, Shri P.
amanta, Shri S. C. arom Viswanathan, Shri G.
Sidd Shri .
Sambandhan, Shri 8. K. gjqhortear Prasad. Shri Yadab, Shri N. P.
Sanghi, Shri N. K. Singh, Shri D. Yaday, Shri Chandra
g: i ;Rug]i, sl!.t,ﬂl}l' glnf‘h. ri J. Jeet, o
ata Prasad, . . Shri Sa
Sant Bux Singh, Shri M Nbrayan t¥3  vashpal Singh, Shri
NOES: Nil
Shri Shashibhushan Bajpai (Khar- of the tolal membership of the House
gone): The apparatus on my table is and by a majority of not less than

{wo-thirds of the Members present
and voting.
The motion was adopted.

not working.
Shri Badrudduja (Murshidabad): 1

want to vote for '‘Ayes’. My vote had
been wrongly recorded. Clause 2—(Amendment of Eighth
Mr. Deputv-Speaker: The result gchedule)

Mr. Deputy-Speaker: The question is
“That Clause 2 stand part of the
The Lok Sabha divided:

of the division is:
Aves: I08; Noes: Nil.

The motion is carried by a majority Bill".
Division No. B8] AYES < [16.20 hrs.
Abraham, Shri K. M As Hi h Banerjee, Shri S. M.
Achal u;.’ngh "Shri Atam D:-“? $hri Barua, Shri Bedabrata
Adichan, Shri P. C. Avdhesh Chnndra Singh, Barus, Shri R,
Agadi, Shri 5. A. Shri Barupal. Shri P. L.
Mnrwar, Shri Nathu Amgrw:l. shri Ram ::!“ 5};:“ JYWW;“
nei TWa. Onkar
Ahmﬂd Dr, 1. Babunath Singh, Shri Besra. Shri 8. C.

A Be e

me: .

Amat, Shri g

Amﬂn.: Bhri mmch.mln

Anjsnappe, Shri B.

Badrudduja, Shri
Bajaj, Shri Kamalnaya
Bej'gl, S::ri Shasn u-n

shan
Bajpai, Shri Vidya Dhar

Bhadori Shri
Sinlh.' Arjun
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Bh';tuehlmt, Shri C,

Bhola Nath, Shri
Bist, Shri J. B, 9,
Bohra, Shri Onkarlal

Brahm Prak Shri
Buta Sin aglh"rl

Jyotsn:
Chand:rn Sheklur Singh,

Chntteni. Shri Krishna

umar
Chaturvedi, Shri R. L,
Chaud.hanr, Shri Nlairﬂ

Cha\ran Shri D. R.

Chavan, Shri Y. B.

Chittybabu, Shri C.

Chaudhury, Shri
miki

Damani, Shri 8. R.
Dandeker, Shri N.
Dange, Shri B Al
B“ Shri E daid
asappa, S i T as
Dass, Shri C,
Deweekm Shri
Deo, Shri K. P. Sin
Deoghare, Shri N.
esal, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K G.
Deshmukh Shrj Shivaji-
rao S.
Devgun, Shri Hardayal
Dhillon, Shri G. 5
Db:rondmnalh Shrl

Val-

Dhuleshwar Meena, Shri
Dinesh Sinvh. Shri
n Shii A,

Dwividy,
drannth .
"1,!'1'1'1

‘Suren-

i George
nn ru Sinrh Rao, shri
Gandhi, Shrimati Indira
Gareh, Shri K.

Ganrq Deovi, Shnmatl
Gannat Snhai. Shri

e m. Shri C. D.
Gavit. Shri Tukaram
Gava'ri Devi, Shrimati
Chozh, Shri Bimnalkanti
GhasY, Shri Ganesh
Ghesh, Shri P, K.
Girin Kumnari. Shrimnati
Girrni Saron Sinsh, Shri
Gopalan, Shri P.
Govind Das. Dr
Gowder, Shri Nanja
‘Guota, 8hri Lokhnanlal
Cunta, Shri Ren Kishan
Haldar, Shri K.
Hazarika, Shri J. W.
Hem Raj,
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Himatsingka, Shri
Tabal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jageshwar, Shri

iah, Shri E.
Jagjiwan Ram, Shri
.Tarnh- Shri 8. C.

Jamna Lal, Sh

Jeny, Shri D. D

Jha, Shri S. C.

Kachwai, Shri Hukam
Cha

nd
Kahandole, Shri Z. M.
Kamalanathan, Shri
Kamble, Shri
Kaminnpan Shri S.
Karni Si . r.
Kasture, S
Katham, Shri B N
Kavade, Shri B. R.

K

Keshrl, Shri Sitaram
Khan, Shri

Khan, Shri Ghayoor Al
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar

Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Risku, Shri K.
Kotoki, Shri Liladhar
K.r:ahnamoorth Shn v.

Krishnan, Shri G

Kuchelar, Shri Gu
Kureel, Shri B. N.
Kushok Bakula. Shri
Kushwah, Shri Y.
Lakkappa, Shri K.
Lakshmikantamma,
Shrimati %
Lalit Sen. Shri
Laskar, Shri N. R.
Loxmi Bai, Shrimati
Limaye, Shri Madhu
Lutfal Haque, Shri
Madhn Ram, Shri
Madhukar, Shri K. M.
Mahadeva Prasad. Dr.
Maharaj Singh, Shri
Mnity, Shri S. N.
M= jhi. Shri M. )
Ma'hetra, Shri Inderjit
Malimzrivappa, Shri
Mandal. Shri Yamuna
Prasad
Mane, Shri Shankarrao
Maneala’Fumadom, i
Maran Shri
Maeani, Shri M. R.
Mpnsurin Din. Shri
Mavayan. Shri
Wertha Tl Shri
Moehachandrn. Shri M,
Mehta. Shri Asoka
Mrnnn Shei Govinda
Menon, Shri V, V,
Minimata, Shrimati
Agam Dasg Guru
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Mirza, Shri Bakar Al

Mishra, Shri Bibhuti

Mighra, Shri G. 8.

Mohammad Yusuf, Shri

Mohan Swarup, Shri

Mohasin, Shri

Molahu, Shri

Mondal Shri J. K.
Mondal, Dr, P.

Mnﬁum ay nl;illlsnd. Shri

Mukerjee, Shri E N,
Mulhunmi, Shri C,
Nageshwar, Shri
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Naidu, Shri Ramabadra
Naik, Shri G. C.

Nru.'k, Shri R. V.

Nanda, Shri

Nath f’ai. Shri

Nayar, Dr, Sushila
Nihal, Shri

Onkar Singh, Shri
Oraon, Shri Kartik
Padanatha, Shri Muham-

med S.
Padmavatli Devi, Shri-
mati
Pahadia, Shri
Pandey, Shri K. N,
Pandey, Shri Sarjoo

Pa ;;dey. Shri Vishwa
Panigrahi, Shri Chinta-
mani

Pant, Shri K. C.

Parmar, Shri D. R.

Parmer. Shri Bhaljibhai

Partap Singh, Shri

Parthazarnthy, Shri

Patel. Shri J. H,

Patel, Shri Manubhai

Patel, Shri Pashabhal

Patil, Shri A. V.

Patil, Shri Drorac

Patil. Shri G. D,

Patil, &hri N, R,

Patil, Shri 8. B

Patil, shri §. D.

Patil, Shri T. A,

Pradhani, Shri K.

Pramanik. Shri J, N,

Prasad, Shri Y. A,

Puri. Dr. Surya Prakash

Qureshi. Shri Bhaffi

Reohu Ramaiah, Shri

Raiwni Gandha, Kumari

Rainsekharan._Shri

Raju, Shri D. B.

£ Bl 2, o
am Subhag A
m, Shri T.

Ram Charan, Shrj

Ram Dhan, Shrj

Ram Sewak, Shrl

Ramani. Shri K.

Ramji Ram, Shri
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mﬂ;:r Mahadevappa,

Ramsnekhar Prasad
Singh, Shri

Rana, Shri M. B,
Bandhir Singh, Shri
Hane, Shri

Rao, Shrl Jalunlth
Rag, Dr. K. L.
Hao, bhu K. Narayana
Bau, ri Muthya:

Rao, Shri J. Ramapath!
Rao, Shri ggmeuhwar
Rao, Bhﬂ mala
Ray, Shr lR bi oV

ri Ra '

Redd’l Shri G.
Rgddy Shri Elwln
Reddy, ghh:' Ganga

Reddy Shri Surendar
Rohatgi, Shrimati Sus-
hila

Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shrigopal
Sadhu Ram. lﬁ‘\h:

Saha, Dr. S
Shri M. ¥.

gll.\i: ri N. K. P,

Sammta. Shri 8. C.
ndhan, sh.r: 8. K

sﬁmﬁng. Shrl

Sant Bux Smgh shri
San
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Sen, Shri A. K.
Sen, Shri Deven
ben Shri Dwaipayan
n, Shri P. G,

eqi‘ ira, Shri
Sethi, Shri P. C.
Sethuramne Shri N.
Sezhiyan, Shri
Shah, Shrimati Jayaben
Shzh, Shri Manabendra
Shab, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharda Nand, ‘shri
Sharma, Shri B. S
Sharma, Shri D. C.
Sharma, Shri N. S.
Sharma, Shri_Shiv
Sharma, Shrl Yljm Datt
Sharma, endra

Shastri, Shrl B. ?
Shastri, Shri R,

Shastri, Shri Ramanand
Shastri, Shri Sheopujan
E:o arain,

th, slm T,
nkre
Shl 'handikn Prasad,

s.hulr.ll, Shri 8. N.
Bhri

Vidya

ri D. V.
Singh, Shri J. B
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Sinha, Shrimatl Tarkesh-
wari
Sivasankaran, Shri
Snatak, Shri Nar Deo
Solanki, Shri 5. M.
Somani, Shri N. K.
Sonar, Dr. A. G.
Sunavane, Shri
Sondhi, Shri M. L.
Sreedharan, Shri A.
Sudarsanam, Shri M.
gupakar, Shri Sx:ghadhi%r
suryanarayana, Shri
Swaran Singh, Shri
Swell, Shri

chan
Umanath, Shri
Vajpayee, Shrl A. B.
Veerappa,
chandra
Vgﬂnlmbhal.nh Shri

Verma, Shri Balgovind
?ernu, Shri Prem

and
Vlﬂofarth

Vadal, Shri, N. P.

. M.
Narain = Singh,

Sinha, Shri Satya
Narayan

Y}dﬂv. Shri Chandra
Yashpal Singh, Shri

NOES

These may be adopted by simple
majority. The question is:

Satya
Sly:-utd Ali, Shri
Tapuriah, Shri 8. K.
Mr. Deputy-Speaker: The result
of the division is:
Ayes: 326; Noes: 1

Shri Nath Pai: Who is it thet says
‘No't 1Is it & mistake?

Mr. Deputy-Speaker: We have as-
certained his views. I anmounce the
resuit., The motion s carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

The motion was adopted.
Clawse 2 war oadded to the BilL
Mr. Deputy-Speaker: I shall now put

clause 1, the Formula and
the Title to the vote of the House.

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill. "

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Skri ¥. B. Chavan: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
in: W

“That the Bill be passed, "
The Lok Sabha divided:
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Division Ne. 9]

Abrsham, Bhri K. M.

Achal Bhri

Adichan, ry P. C.

Atln{:war. Shri Nathu

Ahmad, Dr. I

AhmmL Shri F A

Ahmed, Shri J.

Ax.?ln. shrl Ramchandra
Shri B.

Ak S

Asgar Husain, Shri

Atam Das, Shri
Avdhesh Chandra Singh,

Shri

Babunath Singh, Shri
Badrudduja, Shri

Bajaj, Shri Kamalnayan
Bajpai, Shri Shashi-

v a r
Bajpai, ry i

Ba

Harua. Shri R.

Barupuslh Shj'i oli' L.D
Basu, i Irmoy
Bhadoria, hri Arjun

Sin
Bhagat, Shri B.
Bhakt Darshan, Shrl
Bharat Singh, S| hn
Bhargava, i B. N.
Bhattacharyya,

C. K.
Bhola Nath, Shri
Bist, Shri J. B
Bohra, Shri Onkarlal
Brahm Prakuh Shri
Buta Singh,
Chskrapax!:,l Bhl‘: C. K.
Chanda hrimati

Jyotsna
Chandrika Prasad. Shri
Chattar_u, Shrl Krishna

rved: R. L.
ghha‘&ghny. Bhn Nitini

Chs:'nvan‘ Shri D. R<
ST &

i
cc’r'u}ff hury,  Shri Val-

Dn ni, Shri 8. R.
DarT:eker. Shri N.
8. A

Dange,

Das, Shri T.
Dass, Shri C.
Delvee

Deo, Shri

APRIL 7, 1987

AYES

Deshmukh, Shri
jirao S

8Bhiva-

Khun, Sur.
Devgun, Shn Hardayal Khan, B;IA.:"

Khan,
Khan, Shri Zuifiquer
Ali

Devinder Singh, Shri
Dhillon, Shri G. 8.
Dhirendrangth, Shri
Dhuleshwar Meena, Shri
Dipa, Shri A.

Dixit, Shri G. C,
Dwivedy, Shri Surendra-
nath

Ering, Shri D.
Esthose, Shri P, P,
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R.
Ganga Devi. Shrimati
Ganpat Sahai, Shri
Gautam, Shri C. D,
Gavit, Shri Tukeram
Gayatri Devi, Shrimati
Ghosh, Shri Bimalkanti
Ghosh, Shri P. R.
Girja Kumari, Shrimati
Girraj Saran Singh, Shr
Gourﬁz ng .
Ml.lthnnmv
Govind Das, Dr.
Gowder, Shri Nanja
Gupta, Shri Lakhanlal
Gupta, Shri Ram Kishan
Haldar, Shri K.
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingkn, Shri
Hirji, Shri
Igbal Singh. Shri
Jadhav, Shri 'l"ulshldxn
Jadhav, Shrl . N.
Jageshwar, Shri
J iah, Shri K.
Jagjiwan Ram, Shrij
Jamir, Shn S. C

amna Lal, Shr
Janardhanan Shrl C.
Jena, Shri D. D.
Jha, Shri 8. C.

Kachwai, Shri Hukam
Chand

Ko.hmdo‘lu Shri L. M.
lanathan, Shi
K.amble. Shri
Kameshwar Slmz]a Shr

§ami gwsm

Kasture, Shrl A 8,
Katham,
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Keder Paswan, Shri
Shri Gitaram
A Jifual AR
i yoor
Shri Latafat Afi

EKhanna, Shri ¥ K.
Kinder Lal Sl.l‘i
Kisku, Shii A.
Kotoki, Shri ‘Luind.hlr
Krishna. Shri M

Kuchelar, Shr, G.
Kureel, Sh~ B. N,
Kushok Bakula, Shri
Kushwah, Shii ¥, 8
Lakkappa, Shri K
Lakshmikantamma,
Shrimati
Lalit Sen, Shri
Laskar, Shei N. R.

Laxmi Bai, Shr.mat;
Limaye, Shri Madhu
Lobo Prabhu, Shri
Lutfal Haqv. Shri
Madho Ram. Shri
Madhukar, Shri K. W
deva Pru.ad, Tr.
aj Singh, Shri
Mn;id%{ Shri Narendra

Sing
Majhi, Shri M.
Malhotra, Shri Inde-jit
Malimariyant 1. Shri
Mnnﬂnl Shri Yamuna

Mane Shn Shankariav

Mangalathumadom, sari

Manoharan, ~nri

Marandi, Shn

Masani, Shri M. R.

Masuria Din. Shri

Mayavan. 3hri

Meethg Lal, Shri

Meghachandra, S!m

Mehta, Shri

Menon, Shri Govlnda

Menon, Shri ¥ V.

Minimata, Shrirrﬂi

Agen Das
Mirza, 8hri Bnkm' All
ﬁ:ﬂ::' Shri Bibguu
Shri G.

‘Mohammad Yusuf, Shri
Swarup, Shri

Mohasin, Sar

Molahu, Shri

Mo Iall: Shri J K

D
lglnlthl.ﬂd.ﬂnﬂ

«!

Nl
M
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i, Shr
anar, th E. K,
.Ng:r. Dr. Sushila

Nirlep Kaur, ‘;hrlmau

Onkar Sing
©Oraon, Shri Kartik

Padanatha, Shri Muham-
Padmavati Devi, Shri-

mati
Pahadia, Shr_i J. K.
y, Shri Sarjoo
Pnﬂnd Shri Vishwa
a
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The motion was adopted.
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